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MR, DEPUTY-SPEAKER' The
question is*

“That this House do agree with
the Forty-seventh Report of the
Commttee on Private Membery
Bills and Resolutions presented to
the House on the 20th November,
1974, subject to the modification

that para 7(ii) may be omitted
therefrom.”

The +wrotion was adopted

MR. DEPUTY-SPEAKER: Bills to
be introduced.
16.18 hrs.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 269 and 280)

SHRI MURASOLIT MARAN (Mad-
ras South): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR, DEPUTY-SPEAKER: The
question fa:

*That the leave be granted to in-
troduce a Bill further to amend the
Constitution of India."

The motion waes adopted.
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I in-
troducet the Bill

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 270 and omis-
sion of article 271)

SHRI MURASOLI MARAN (Mad-

ras South): I beg to move for leave
to intrnduee a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER: The
question 1s.

“That leave be granted fo intro-
dure a Bill further to amend the
Constitution of India™

The wmotion was adopted,

SHRI MURASOLI MARAN:
troduce the Bill

T m-

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Seventh Schedule)

SHRI ARJUN SETHI (Bhadtak): 1
beg to move for leave to introduce a
Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted.

SHRT ARJUN SETHI: I introduce:
the Bill
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+Introduced with the recommendation of the President.



